1 Oral Answers

RAJYA SABHA

Monday, the 3r,j March, 1975/the 12"
Phalguna, 1896 (Saka)

The House met at eleven of the clock. Mr.
Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Monopolistic hold of multi-national
Corporation in Drug; Industry

*179. SHRI SYED NIZAM-UD-
DIN: SHRI N. S. TALIB:
SK >T*.TI MARGARET A: i

Will the Minister of PETROLEUM ' ND
CHEMICALS be pleased to state;

(a) what steps Government  pro

se to take to end the monopolistic
hold of multi-national corporation in drug
Industry; and

(b) whether  Government have a
proposal  for  encouraging cooperative
units in drug industry?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH): (a)
and (b). A statement is laid on the Table of
the House.

Statement

Government have taken the following
measures to regulate the expansion of foreign
companies and to encourage the growth of
Indian Sector of the industry:—

(1) The Indian sector of the industry is
given preference in approval of
manufacturing schemes;

-j-Transferred from the 26th February,
1975.

fThe question was actually asked on the
floor of the House by Shri-mati Margaret
Alva.
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(ii)) Manufacture of increasing number
of bulk drugs through public sector
undertakings;

(ii1) Industrial licences are usually not
issued to foreign firms for producing
formulations unless linked with the
production of bulk drugs;

(iv) They are asked to take up
production of bulk drugs from more basic
stages and to make available a suitable
portion of their bulk drugs production to
non-associated formulators in the country
as a condition for being permitted ex-
pansion in capacity or for taking up new
activity. Appropriate export obligations are
also imposed.

(v) Progressive reduction of foreign
equity participation with corresponding
increase in the Indian shareholding is
imposed when they are allowed expansion
of their manufacturing activities.

In addition all companies having a foreign
equity exceeding 40 per cent are required to
obtain approval of the Government under
FERA. 1973.

With a view to ensuring the regulated and
rapid growth of drug manufacture and further
with a view to ensuring that all essential drugs
are made available to th, consumers at
reasonable  prices, Government  have
appointed a Committee under the
Chairmanship of Shri Jaisukhlal Hathi, whose
terms of reference inter alia include: —

"To recommend measures necessary for
ensuring that Public Sector attains a
leadership role in the manufacture of basic
drugs and formulations, and ii? research
and development."

"To make recommendations for
promoting rapid growth of the drug industry
and, particularly, of Indian and small scale
industries’  sectors. In  making its
recommendations the Committee will keep
inview the
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need for a balanced regional dispersal of
the industry."

The Committee submitted an interim report
0, "Quality Control of drugs and related
matters" in May, 1974. The Committee's
report on "Measures for providing essential
drugs ™d common household remedies to the
general public, especially in rural areas"
which also covers the aspect of substitution of
brand names of drugs by generic names has
been received recently. Both these reports are
under consideration.

The Committee is expected to submit its
report in April, 1975.

SHRIMATI MARGARET ALVA: Sir,
in spite of the assurances that have been
given from time to time that the foreign firms
operating  in this country as far as the drug
industry is concerned would be controlled,
some of these promises have not been
kept. The fact seems to point out in a
different direction. There have recently
been reports in the Economic Times that
the  Industries Ministry has recently granted
an industrial licence to a hundred per cent
foreign-owned drug company, i.e., C.L.
.Fulford, for setting up an eight crore plant for
the production of Gentamy-cin while the
proposals by Indian firms for the
manufacture of similar products have been
rejected by  the Ministry- [ would like to
know whether this is a fact. Further, it  has
also been stated that there has been a specific
request from the Minister, Mr. Ganesh,
himself that this question should be kept in
abeyance until he was discharged from the
hospital. In spite of that, the  licence was
granted while he  was still in hospital at the
initiative of the Secretary of the Ministry of
Industry. I would like to know whether this
is a fact and what wa? the reason for this hurry.

SHRI K. R. GANESH: As far as the
specific question that the hon. Member has
raised is concerned, no
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licence has been granted to Fulford for the
production of Gentamycin.

SHRIMATI MARGARET ALVA: In that
case, I would like to know whether any
proposal is pending with the Ministry. The
papers have clearly stated that the licence has
been granted in spite of the request of Mr.
Ganesh.

SHRI K. R. GANESH: The Fulford
Company has applied for a licence for the
production of Gentamycin and various other
things which is under consideration.

SHRIMATI MARGARET ALVA: My
question as to whether th, request by the
Indian firms has been rejected earlier has not
been answered.

SHRI K. R. GANESH: I will find out the
facts about this particular query. The fact
remains that Gentamycin is ,a high spectrum
product and its technology is not available in
this country. I will give the specific answer
afterwards.

SHRIMATI MARGARET ALVA: I would
like to know whether Mr. Ganesh had
requested that the decision should bE
postponed until he wag discharged from the
hospital and present here.

SHRI K. R. GANESH: The licence has not
been given.

SHRI NIREN GHOSH: The fact is that the
value of formulations produced in India is
about 360 crores and the share of public sector
is only 8 per cent. Also, the U.S.
Congressional Committee has stated that the
U.S. drugs firms have been over charging for
their products in India. The multi-nationals arr
controlling the entire drug market. Sometimes,
they do not produce the drugs themselves.
They buy them from the public sector and
small firms and sell them to big Indian
business after adding 40 per cent profit. For
example, the Tatas ar. closely linked with
them. In view of all this. T would like to
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know whether the Government has decided to
hand over the country to the U.S. multi-
nationals and foreign subversive agencies as a
matter of policy, thus bringing about perhaps
the subversion of democracy in this country.
In view of this fact, I want to know whether
the Government would take over all th,.
foreign multinational firms immediately.
Further I want to know whether any court case
has been filed against the Pfizer and several
other U.S. firms for over charging over a
spectrum of anti-biotic drugs imported into
India. If so, what are the details thereof, how
much they over-charging and whether you
want to hand over the Indian economy to the
multi-national corporations?

SHRI K. R. GANESH: Sir, it is a very long
question that the hon. Member has asked and [
would like to give certain facts that although
the share of the public sector js 8 per cent in
the formulation, the share of th, public sector
in bulk production which is basic to the
development of indigenous industry and self-
suffi-cency is 33 per cent, and the share of the
Indian sector as well as the public sector is
more than 66 per cent. As far as bulk
production is concerned, while the share of the
public sector in formulation may be only 8 to
10 per cent, the share of the Indian sector is
more than 45 per cent. If you take the total
turnover, the share of the Indian sector
including the public sector is about Rs. 181
crores out of a total turnover of about 300-350
crores, the share of the multinationals or the
foreign majority concerns is about Rs. 161
crores. Now, this itself indicates that the share
of th, Indian sector and the public sector in
bulk production is much larger than the multi-
nationals and the foreign majority concerns.
As far as the turnover is concerned, there also
the share of the Indian sector is quite
appreciable, and it is intention of the
Government to improve the share of the Indian
sector as well as the share of the public
sector.
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Sir, the hon. Member has said about the
multi-national corporations. The Government
is aware of the activities of the multi-national
corporations and will take this into
consideration in formulating any policies. It is
a fact that a case has been filed against the
PFIZER, for rigging the prices, both by our
Government and also the U.S. Government.
The difference is quite large and I do not
know the exact figure. There is, at the
moment, no proposal for the takeover of
foreign concerns. The Hathi Committee i9
going into the entire question; the Report is
expected in April and the Government will
take a view on all these various matters.

SHRI NIREN GHOSH: There should be a
discussion over this subject because the
Minister's replies are not satisfactory and they
are partial and half-truths.

SHRI A. G. KULKARNI: Sir, in the reply
of the hon. Minister to a question of my
colleague there about the licence to that
foreign firm, one can read between the lines,
and what happened during the illness of Mr.
Ganesh. But that apart, Sir, in reply to another
question, the Hathi Committee is mentioned.
And the Minister has also confirmed just now
that all the steps ar, taken by the Government
in the matter. Sir, will the hon. Minister, in the
interest of the Indian drug manufacturing
industry and the public sector, very specifical-
ly decide on the following two issues? Sir, in
the name of technology and transfer of
technology, etc., the foreign firms are utilizing
indiscriminately their patent rights. "Because
of these patent rights, large funds are being
arrogated by the foreign firms and taken
abroad. Will the Government take to the
public sector all the oat-ents vested with the
foreign "firms working in India either
independently or in collaboration with Indian
firms? Secondlv. Sir. will the Government,
without wahVng for the Hathi Committer
report in regard to these patents, insist on
all foreign
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firms to use generic names instead of
brand names? Sir, if the Government can
have the political courage to accept these
two suggestions, I think, majority of the
problems of the drug manufacturing
industry will be solved.

SHRI K. R. GANESH: Sir, as far as
patent rights are concerned, I am not in a
position to answer this question because
it falls within the purview of the Ministry
of Industry and Civil Supplies and T do
not have the facts with me at this moment
which would enable m, to answer this
specific question.

As far as technology is concerned, Sir,
the Hathi Committee is going into this
question. The Task Force of the Planning
Commission which has worked out the
drug policy has also gone into this
question and the general recommendation
of the Task Force has been that we need
technology because drug is a highly
research oriented industry and everyday
newer and newer drugs are coming into
the market and that we should get
technology from wherever it is available
at our own price and have its outright
purchase. When the Hathi Committee's
Report is received by the Government,
the Government will take a decision on
this matter.

Sir, th, hon. Member has also men-
tioned about the change of brand names
of drugs by their generic names. The
Hathi Committee has already submitted a
report on this subject which has been
given to the Government recently. It
covers the question of supply of essential
drugs at cheaper prices particularly to
rural masses and identification of
essential drugs. They have suggested the
change of brand names by their generic
names in a phased manner and they have
also given a list of such drugs. Th,
Government will take a quick view on
this matter.

SHRI A G. KULKARNI: Sir, the hon.
Minifter ha suggested that the
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Ministry will take care of this patent
question. But, I did not mention only the
patent question. Why I want to know the
answer to this question from you is
because it is your Ministry's view that
those patents only will be allowed where
R & D is done in this country. You are
transferring funds for R & D abroad. I am
only asking a specific question, namely,
whether patents involving R & D in this
country only will be accepted by the Gov-
ernment? That will solve the problem.

SHRI K. R. GANESH: This question
will require looking into. We will
examine what the implications would be.

MR. CHAIRMAN: You will require
notice.

SHRI MONORANJAN ROY: The
Minister recently visited Calcutta to
attend on. of the conventions in con-
nection with the drug industry. There a
representation was given to him with
regard to the Gulconate Company, which
has stopped production and payment of
wages to workers. This company i
producing one of the life-saving drugs
and unique of its kind in India. Pethidine
powder is produced there but at the non-
ment th, production has been stopped and
the company has almost been closed
down. Now, I want to know whether the
Government is contemplating to take
over this company or hand it over to a
multi-national ~ corporation. It is
apprehended that the Government of
West Bengal may do so

Secondly, Sir, it is not clear from the
reply of the Minister given in answer to
the question of Shri Niren Ghosh,
whether the share of Tata in Walters
Projects Capital, Roche and Merck.
Anglo-French drug companies is 11 per
cent, 4.2 per cent and 19.5 per cent only.
Is it a fact that all these are multi-national
companies and, if so. what steps are the
Government taking? I want to have a
positive reply from the Government  as
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to what steps they are taking about Gulconide
Company and whether they want to take it
over?

SHRI K. R. GANESH: Sir. it is a fact that
the Gluconate drug company in Calcutta i a
very old company and it is producing a very
vital drug called pethidine. Unfortunately, Sir,
due to management problems and due to
various other constraints, the company has
stopped production. The hon. Members are
also aware that Martin Harris in Calcutta
which is producing aspirin which is a very
important drug has also stopped production
due to various factors. Sir, in general, the drug
industry in West Bengal which arose as a
challenge to foreign drug concerns, is
stagnating. All these problems are being
looked into. We are deputing officers to West
Bengal to see end find out how this industry
can be rehabilitated. These are old industries
with expertise and technical personnel
available there and they are producing very
vital drugs. So far ar the other question is
concerned, | am not aware of the various
linkages.

SHRI MONORANJAN ROY: What about
the question whether you are contemplating
To take it over.

SHRI K. R. GANESH: We are examining
the wnole matter,

SHRI NABIN CHANDRA BURA-
GOHAIN: Retail chemists and druggists
whose number in the country, I think, is abou?
1 lakh, have been insisting for justifiable
reallocation of margin of profit among
manufacturers, wholesalers and retailers. Is
any step taken in this regard?

SHRI K. K. GANESH: I do not think this
concerns us because it is n matter among the
manufacturers, retailers and dealers. The point
that we have to consider is that the cost of
medicines is already high and it has to b, kept
BE low as possib'e. The Government intends
to keep the cost as low as possible.
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Y @ wm o oqawfr wEg
WA {7 9E=T 3 AT 7 iz et
CAEAE ¥ q9F A AE § oqg g\
: 5922 v o med 72T faar
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T AP A 13-9-1974 T q_%
AT ¥ fau uic 3w wzoaw
HAFT T & fan arg 79 a1 57
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THF HEDA WY AT 9 A
AT FH T T R Ay a9 G a2
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SHRI K. R. GANESH: Sir, I have
already indicated that the Fulford
Company hava applied for production
of gentamycline and other items.

AT A W i 3y AAT TR 2
fF 7 grezor sy 37

SHRI K. R. GANESH: I do not have
the list of items now, but in reply to
another Unstarred Question I  have
given details ¢f the various items.

Their application was received and
licences have not been granted,

MR. CHAIRMAN: Yes, Mr. Singh.
AT AT G| agamfy ST 2Ry
AR #FF WA 19 feAr & zEvy
AT AT o7 7= ) g7 s
MR. CHAIRMAN: 1 am coming to
both the sides turn by turn.

SHRI KAMESHWAR SINGH: Mr.
Chairman, Sir, 50 to 60 types of basic
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drugs are sola Dy various companies,
especially the multi-national corpor-
ations. They nave links here in hundreds
and thousands of trade names. Therefore,
I would lik, to know from the hon.
Minister whether those basic drugs will
be Canned items for the multi-national
corporations and only the Government
will be producing and distributing the
same. [ want a specific reply

SHRI K. R. GANESH: Sir, I have
indicated that the share of multinational
corporations in the production of basic
drugs, i.e., the production of bulk drugs
is about 33 per cent.

If the hon. Member is asking for
essential drugs that is a separate
orientation. But so far as the bulk drugs
are  concerned, the multinational
corporations are not concentrating on
production of bulk drugs which is very
vital for the development of drug industry
and for having self-reliance. It has been
the policy of the Government for some
years to ask them to produce bulk drugs
and that has been considered necessary
when there is a programme of production
of bulk drugs. As far as banning of brand
names *s concerned, the Hathi
Committee has given a report. National
priorities will have to be laid down and
each will have to be considered on the
basis of the national priorities, whether it
is a private sector or a public sector.

Y qATCRY TR o WA HAT
ok Fw ¥ ot age-ft o b
% P BfTEA 40 TTE F W AT
3y gx gEAT EwEWT A 3 AT
Hfedt ®1 oFEEs s o WOE
wirc T Ty arT w of s g e
for weafmt F7 Hfafer aiw F@
g7 g wiw W § 1 FT 50 A
mr &1 gAafaT Wi wrae-gaaT
* grer ¥ sWfEl waE T #
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T TS 2T w1 WEE § | TR
wE AFETERiEE 10 T 9E-
g & AT 49 40 T STIEE T @
g foamy I w9 w9 ¥ 2 ¥0OT AW
5 E 97 60T AN F X FLFIN L
Wit A1 2 amm deT aY il @
FFTHT 10FR AR F LTI
W g7 T T AR T AT
T WK 99 § 5 w1 360 T
Mg e g9 a9 W F

& wreeT WY Sff @ W 3T Agan
g 5 T W T FAA B LA
ﬁﬁm—(qﬁ m FT {E: i'ﬂif
W BT H WL B A AL g, T
mﬁo'ﬁom‘éa%gt‘g’ﬁﬂ?

SHRI K. R. GANESH: Sir, it is a fact
that the foreign majority concerns are
concentrating On formulations which are
high-profit yielding areas of drug
production and are not concentrating on
bulk drug production. I have already
replied to that and it is the intention of the
Government to compel the foreign
majority concerns to go in for bulk drug
production. It is also a fact that the
foreign concerns' narrow equity has been
due to very historical reasons. They cam,
first in this; they were trading concerns
and they have built up a very large capital
asset now and are involved in a large
turn-over. Hathi Committee is looking
into this problem and they will indicate
the guidelines for each sector.

As far as the capacity is concerned, the
hon. Member knows it; he is asking any
number of questions; he is highly
knowledgeable as far as this part is
concerned. It is a fact that certain
capacity has existed and there is a
specific reference to the Hathi Committee
which will recommend what we are
going to do as far as excess capacity is
concerned.

SHRI BANARSI DAS: Will you
please refer to C.B.1.?
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SHRI SAN AT KUMAR RAHA: Sir, there is
a similar question with No. 281 in my name
also. Please give me a chance of putting two
questions.

MR. CHAIRMAN: No, it is late.

SHRI SAN AT KUMAR RAHA: T want to
know from the Minister how many foreign
companies were there under the Foreign
Exchange Regulation Act, 1973, who had more
than 50 per cent equity shares and how many
have brought down their equity shares from
above 50 per cent to below 50 per cent since the
implementation of this Act. If some conditions
have been imposed on th, foreign companies for
their expansion, in that case, Sir, I want to know
from the Minister how many substantial ex-
pansions of these companies in production have
diluted the foreign equity in connection with the
formulated 40 per cent of the estimated cost of
expansion for companies existing equity share of
75 per cent. Out of those who have got 75 per
cent and more than 75 per cent of foreign equity
shares, how many have brought down their
equity share to 40 per cent after the
implementation of this Act, and for expansion of
their production? I want to ask these two
questions.

SHRI K. R. GANESH; There are 36

foreign  majority concerns who  have
got equity shares of more than 50 per
cent.......

SHRI SAN AT KUMAR RAHA: 1
want to know how many companies
were there before the implementation
of the Act.

SHRI K. R. GANESH: The Act has not yet
been fully implemented. The other question that
was asked about how many of these companies
have diluted under FEKA, the time for applying
and the Reserve Bank taking a decision, is still
there. Therefore, these companies will have to go
to Reserve Bank to reduce their equity.
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Survey for Kuttipuram to Ernakulam Via
Guruvayoor and Cannanore Railway
Line

*265. DR.V.A. SEYID
MUHAMMAD; DR.
K. MATHEW
KURIAN:f SHRI S. S.
MARISWAMY; SHRI
KAMESHWAR SINGH:
SHRIMATI SUMITRA G.
KULKARNI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have sanctioned
a  preliminary  Engineering-cum-Traffic
Survev for the proposed railway line from
Kuttipuram to Ernakulam via Guruvayoor and
Cannanore in Kerala State;

(b) if so, by when the survey is expected
to be completed; and

(¢) whether the work on the construction
of this railway line is likely to start during the
Fifth Five Year Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS CSHRI
BUTA SINGH): (a) Yes, Sir.

(b) The survey is expected to be

completed by the middle of the year.

(¢) A decision will be taken as soon as
the survey report is received and examination
thereof is completed.

DR. K. MATHEW KURIAN: Before
putting the question, I stand on a point of
order.

MR. CHAIRMAN: No point
order.

of'i

DR. K. MATHEW KURIAN: There is a

printing error in the question. Th, question
should actually read:

"Whether Government have sanctioned
a preliminary Engineering-

fThe question was actually asked on the
floor of the House by Dr. K. Mathew Kurian.



